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'ES OF THE REGISTRY 
ORDERS OF THE TRBUNAL 

Heard Mr, 3.K.Sahc)o, learned counsel 

appearing for the Applic'nt and Shri D.N.ijshra 

learned standing Counsel for the 

2. The Deparenta1 :rcccJn-T stetod 

against the Applict in the ve r lJ77 is still 

continuing. The A -  licant, throuch hi5 AdVOtC, 

Prays for a direction to be Issued to the 

Resjondnt 5  for expeditious corpetion of the 

Deoartrientol proceedinq in cjuestion. It has also been 

rayed by Ir.ahoo, apearinc or the Aoicnt, thp 	 at  

the cr1eujy in the DcoOrt'mncni- al -1-r,)cc(-,dinT r. in uCstjn 

should he conducted at Cuttack, instead of being 

conducted at GJrakhpur. It is the Case cf Mr.S-ahoo, 

—QJc 

vocate pjearing for the Ajlicant, that the 

allegation basinq on which the charge sheet( in the 

epeetmental proceedin in cuetin) had been drn , 

being stated to be 
at Cuttck and the charge sheet 

having been sced on the Ajo1icant t Cuttck it is 

a fit Circlstances where the Departmental encruj y' 

should be cndctcc) a g, ]. 	'r1 . 

Standing Co.eol for :hc Thtl-:ag b-ore no 

3. In the oforc-e- 	r -: s - s, t1-' 5  

1.CSOOfldCfltS (I) t;T) coriot t. h; en- uj ry t Out': -'4 

and (ii) to cormlete the Departeentl procccftng 
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ORDERS OF THE TRIBUNAL 

expc(iitr)uSly, preferably yithin a period of 

06 months from the date of receipt of a copy of this 

order.  

4. With the aforesaid observations and 

directions, this Driqinal oplicatiofl is disposed of 

without impo sing any cost. 

. send copies of this order to the 

ResOfldCflts nd free coties he also olveri to the 

Counsi appearing for the applicant and a..IsD to 

Mr.D.N.'Iishra, thr larnod Starding Counsel for the 

Raihs. 

Member(Jdic:. al) 
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